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SHRI A. G KULKARNI: You should pay 
something on this matter. 

MR. DEPUTY CHAIRMAN: Why should 
I say? 

SHRI A. G. KULKARNI: This is a very 
serious matter. You should advise the 
Government or assure us that this will te 
done. 

THE LEADER OF THE OPPOSITION 
(SHRI M. S. GURUPADASWAMY): May I 
suggest that this situation can be met by 
making the legislation retrospectively? 

MR. DEPUTY CHAIRMAN: I agree with 
the hon. Members that this is a very 
important question. I also appreciate the 
views expressed by the hon. Members. It 
seems they have great concern for the 
multitude of landless labourers who would be 
benefited if the legislation is passed. 
Unfortunately, Mr. Om Mehta or the Minister 
for Parliamentary Affairs is not present here 
today. 

SHRI N. G. GORAY: Sir, when these 
Bills are there and when very important 
issues are referred to the Minister of 
Parliamentary Affairs just vanishes. 

MR. DEPUTY CHAIRMAN: Perhaps he 
is busy in the other House. We should not 
blame him offhand. But I hope he will take 
note of the various views expressed by the 
hon. Members and try to inform his own 
Government and the Government of 
Maharashtra also that the members would 
like this land legislation to have retrospective 
effect. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT/ 

 
(SHRI OM MEHTA):   I will inform, Sir. 

THE INLAND AIR TRAVEL TAX BILL, 
1971 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE/ farf VSTm 

 (SHRIMATI   SUSHILA 
ROHATGI). Sir, with your permission I 
move—> 

"That the Bill to provide for the levy of a 
tax on inland air travel, 

as passed by Lok Sabha, be taken into 
consideration." 
As hon. Members are aware, following 

discussions with the Governors and Chief 
Ministers of States recently, Government have 
taken a number of steps to raise additional 
resources to meet the expenditure on the relief 
of Bangla Desh refugees. One such step is the 
levy of a tax on railway passenger fares. 
However, air travel teing a more expensive 
means of individual travel than railway travel, 
it would have been inequitous to have left this 
type of travel out of the purview of the levy at 
the same time as the commencement of the 
levy on railway passenger fares. Accordingly, 
Government decided to impose a tax of 5 per 
cent, of the fares paid by passengers for inland 
air journeys also. In order to facilitate the 
collection of the tax and to avoid 
inconvenience to the travelling public a 
provision has been made in the Bill for 
collection of the tax by the carriers as an 
addition to the fares payable by passengers. 
The additional revenue expected from this tax 
is estimated at about Rs. 2.5 crores in a full 
year and about Rs. 94 lakhs in the current year. 

Sir, it became necessary to impose this levy 
through an Ordinance as the levy had to be 
synchronised with the corresponding levy on 
railway passenger fares and administrative 
arrangements had to be made before it could 
be brought into effect because of the system of 
advance booking of tickets for air journeys. 

The present Bill seeks to replace this 
Ordinance. 

Considering the laudable object of the Bills, 
I am sure the House will wholeheartedly 
support this measure. 

The question was proposed. 
SHRI N. R. MUNISWAMY (Tamil Nadu): 

Mr. Deputy Chairman, Sir, I do not propose to 
inflict over and again the same argument that 
has teen advanced with regard to the other 
Ordinances which have come here and remit it 
back to the Lok Sabha. The self same 
arguments may be made applicable to this Bill 
also. Let me add a few of my reasons why I 
am opposing this. 
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[Shri N. R. Munisw<amy] 
This Bill definitely says that the State of 

Jammu and Kashmir is excluded. The reason 
assigned by the hon. Minister, not in this 
House but in the other House, is that articles 
370 of the Constitution stands in the way. It 
is said that the Home Ministry has taken 
adequate steps to get the concurrence of that 
State Government so that the provisions of 
this Bill are also made applicable to that part 
of the country. I would only draw your 
attention to article 370 of the Constitution 
which says: — 

"(i) Notwithstanding anything in this 
Constitution,— 

(a) the provisions of article 238 shall 
not apply in relation to the State of 
Jammu and Kashmir." 

That has been attracted by the Constitution 
(Twenty-fifth Amendment) Bill. But as far 
as the other clauses are concerned, they are 
retained. Here they made a slight distinction 
and that distinction is that the power of 
Parliament is limited only to those matters in 
the Union List and the Concurrent List 
which, in consultation with the Government 
of the State, are declared by the President to 
correspond to matters specified in the 
Instrument of Accession governing the 
accession of the State to the Dominion of 
India as the matters with respect to which the 
Dominion Legislature may make such laws 
for that State and also in case the President 
wants, he can get concurrence from the State 
Government to make applicable all these 
things. 

Sir, my request is that when a Conference 
is called, I am suae, the J&K Governor as 
well as the Chief Minister are present. If 
they are not invited I can understand. I 
believe that they have been invited. They 
should have persuaded him to make this pro-
vision of the Bill applicable to that State 
also. 

Barring these two aspects, i.e. consulting 
to declare these provisions of the article to 
be applicable and also getting the 
concurrence in respect of the present Bill, 
these two provisions have been given a clean 
go-by by another provision, i.e. clause 3 of 
the same article 370 which says- 

"Notwithstanding anything in the 
foregoing provisions of this article, the 
President may, by put lie notification, 
declare that this article shall cease to be 
operative or shall be operative only with 
such exceptions and modifications and from 
such date as he may specify." 

Thus, it clearly indicates that the President 
could have simply said that this article is not 
applicable and all the provisions that are found 
in this Bill can be made applicable to that 
State. This has not been done and I do not 
know for what reasons they have excluded 
J&K since it is an integral part of India. I wish 
this step should have been taken. 

Then, so many Ordinances have been issued 
raising revenue and levying taxes and these 
taxes put together might possibly be a 
miniature budget. Each Ordinance and each 
Bill has a separate subject, one dealing with 
Railways, the other with Communications, and 
another one with the Home Ministry. The 
present Bill deals with Civil Aviation. In all 
such cases, when you are dealing with 
different subjects, it would have been good if 
the Minister concerned with the subject would 
have been present. For the present Bill, 
Minister of Civil Aviation must have been pre-
sent. The reason is that when you advance 
arguments for comfort or for improvement or 
anything else, I know the reports go to the 
concerned Ministry. But we cannot get or ex-
pect a reply from the Finance Ministry because 
it deals with the raising of the resources and 
asking all the concerned parties for recovery. I 
agree that this revenue is meant for 
administration or for giving relief to the 
refugees. I do not grudge this; it must be done, 
but this discrimination from subject to subject 
must be avoided. 

I want to bring to your kind notice one more 
thing about 'rates'. Whenever any rates are 
increased, we expect some extra comfort. 
Now the functioning of the Indian Airlines is 
so perfunctory that much has to be improved, 
the less it is said, the better it is for all of us. 
Sir, we all know very recently about Rs. 60 to 
Rs. 100 have been increased for each flight. 
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Barring that, we have to pay from our pockets 
as tax a sum of Rs. 40 to Rs. 50, and I do not 
know whether this extra tax is to be taken as a 
gift towards the relief of these refugees or it is 
being included in anything else. I was told 
about this; subject to correction, even our 
Parliamentary Secretary has taken steps to see 
that whenever we make interim journey 
whether these amounts have to be collected or 
not. I do not mind giving this money because 
it will go as a donation from all of us. I only 
want some sort of comfort to be given. 
Whenever they serve snacks, they usually 
give us biscuits, coffee and do away with it. 
When it is dinner time, they give us such 
things that most of the items are not 
acceptable to many people. They might be ac-
ceptable to some, but most of them are not 
good. The present Minister will not be able to 
answer. This is one question. This is to be 
looked into. 

Then again, the security checks are creating 
a problem. In one case, I do not know whether 
it was an international passenger, somebody 
had boarded the aircraft and created some 
mischief. The result of this is that every one of 
us surfer as a result of the security check. 
When they open the box, they do not see 
whether he is a respectable person or an 
Indian national or an anti-social element. They 
simply put everything in disorder and it takes 
lot of time for us to put everything, in order. 
You may support everything because Mr. De-
puty Chairman, you might have been allowed 
to go in a different way, some hon. Members 
are also allowed to go like that and also some 
Ministers. Why this distinction? I do not say 
that they should be put to difficulty, but I just 
say that the difficulties put to other 
passenengers must be removed altogether. We 
are travelling in our own country, we are in-
land passengers, and I do not think any Indian 
national will do any mischief coming from 
Trivandrum to Delhi or from Madurai to 
Madras. It may be a short distance or a long 
distance. I am not blaming the staff because 
they carry out the instructions of the 
Government. 

But the thing is to what extent you are 
creating, difficulties. Supposing there is rain, 
then there is no question of identification or 
anything like that tefore we board the plane. 
We just directly get into the plane. We are 
free to go in if the rain comes to our rescue 
tut on days when there is no rain, when the 
sun shines, we will have this type of 
difficulty. I say this sort of thing is not at all 
right. 

So far as   service in the aircraft is concerned, 
what is the extra that we get? Recently there 
was an increase of some Rs. 57 for a trip from 
Madras to Delhi but there has been no signi-
ficant improvement in the service or facilities 
that we get. Only the fare goes on increasing. 
What was Rs. 192 some years ago is now 
roughly Rs. 500 which is almost two and a 
half times. There must be some sort of comfort 
or satisfaction for the man who has to pay. He 
must get some utility for the money he pays.  
In this    particular case for this increase of Rs. 
47 he cannot expect any   utility   because that 
amount goes for   the   relief   of   the Bangla 
Desh people. To   that extent I will not grudge. 
But otherwise I say there must  be   some   
improvement. People must be given    good 
snacks, good lunches, dinners and things like 
that. So this aspect has to be looked into. Also 
as I said the security check should be done 
away with. There is no excuse for    having it 
in internal flights. If we go beyond the 
territory of   India   we   can   understand such 
checks being made because one does not know 
who is a national and who is a non-national. In 
the case of internal flights there should be no 
difficulty. I would suggest they must have a 
separate set of intelligence section to give 
them information about the possible sources of 
mischief. Or they must have    informants   
who   could give them information.    We do 
not mind giving some baksheesh or presents 
for giving such information. If we do not have 
an efficient    intelligence section or a set of 
informers, people are  put to unnecessary diffi-
culties. Because somebody does some 
mistake, it does    not    mean all the people 
should be put to such trouble. I wish that the    
Government should take into consideration 
this    aspect 

and see that   this security   check is 
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[Shri N. R. Muniswamy.] done away. So 
far as this travel tax is concerned, we are 
willing to pay but so far as the north east 
area is concerned, in places like Manipur, 
Belonia etc. where there is neither jeepable 
road nor even walkable road —there is only 
pedestrian pathway to move about in those 
places—and where people necessarily have 
to take to air travel, whether by Dakota or 
Fokker Frienship or any other aircraft, we 
must reduce the fare. 

Regarding expansion of air services, some 
time back this question was raised in the 
House that each district centre must have a 
small air strip. Now we must ask the 
manufacturers to see, instead of having to 
have a regular runway, if the aircraft could 
not be designed in such a way that it will be 
able to take off vertically and also get down 
vertically which will eliminate the need for 
having an elaborate runway. With all the 
modern technological advancement it should 
not be difficult for the manufacturers to 
produce such an aircraft that can fly off 
straightaway and drop down vertically on the 
ground without the necessity of having a 
runway. If this is possible, then it will be easy 
to have an air strip in every district centre in 
the country. Apart from main routes we must 
have feeder services; otherwise I do not think 
we wiH be able to do our work properly. I 
would therefore request the Government to 
take into consideration all these things. 

About the other things as I have already 
said, instead of discussing and having 
correspondence with the Jammu and 
Kashmir Government through the Home 
Ministry it is better that the President 
exercises his right under sub-clause (3) of 
article 370. 

With these words, I support this measure. 
SHRI M. K. MOHTA (Rajasthan): Mr. 

Deputy Chairman, Sir the Bill before the 
House seeks to impose a tax of five per cent 
of the fare for all inland journeys after a 
certain date in the country. I beg to submit in 
this connection that inland air travel is 
already so expensive in the country that it is 
out of the reach of 

most Indians. The aim of the Government and 
the target of the Government should have    
been to cheapen and popularise air travel to 
such an extent that more and more common 
people are in a position to undertake air   travel   
in   preference   to other modes of travel. In 
this connection, I should like to mention that in 
America air travel has heen cheapened to such 
an extent with the introduction of the so-called 
air buses that the air fare between New York 
and Chicago is no more than the bus fare 
between these two cities. Now, this is the way 
to popularise air travel and not the way that 
has been undertaken ty the Government,    
namely increase    the fare all the time and 
impose more levies on air fares. This is not the 
way to popularise travel by air in a country 
such as India which is poor by any standards. 
The reason given to impose this levy is the 
mounting Government expenditure  which  has 
to be met by fresh levies. I woud like to submit 
that this is a very ill-advised and not a very 
well-thought out measure for collecting money 
for the exchequer. The agricultural sector of 
the economy, which has seen affluence in 
recent years, goes untouched year after year. It 
has been estimated by economists that even if 
one per cent of   the   agricultural    incomes 
were mobilised for   national    purposes, it 
would yield as much as Rs. 150 crores per 
year. One particular step and a small step at 
that, which would impose a very small burden 
on the average agriculturist, can    yield a huge 
sum of money, as    much as Rs, 150 crores. 
Instead -'of  taking   any  such step, which 
would be the right step, the Government is   
coming forward with these measures    which 
are ineffective to say the least and iniquitous 
also. To start with, this will be a jugglery oi' 
figures    because the tax that will be collected 
by a levy on air fares, a very substantial part of 
it, would be from    the Government itself, 
because the number of persons who are    
travelling   by air on Government account is so 
huge that the tax would  be collected on the  
one hand and it would be    paid by the 
Government itself from another pocket. So, 
this will be   nothing but a sort of transfer 
entry, a book entry, a paper   entry    and    the   
impression 
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that is being given to the public that this is a 
measure for collecting more revenue for the 
Government is only half true. The correct 
figures should be given by the Government 
immediately as to what would be the real 
effort, the net effect on the Central exchequer 
by this measure. If the IAC were to undertake 
plans to increase their efficiency, to reduce 
their expenditure, the internal profits of the 
IAC would themselves be sufficient to make a 
much greater contribution to the Central 
exchequer. Instead, inefficiency is continuing 
in the IAC. Not only that. By levying such 
taxes on air fares, tourism would be affected to 
a very great extent which would mean a great 
loss to the economy of the country in many in-
direct ways. It would te very interesting to 
know what the Ministry of Tourism thinks 
about this kind of measure. 

The Indian Airlines have been silent on this 
so far as I know. But when a similar tax was 
levied on international air fares in the last Bud-
get, the Chairman of Air India and other 
spokesman for Air India were fortnight enough 
to say that the loss to Air India by such a levy 
would be much more than the revenue that the 
Government expected to have by such a 
measure. Perhaps, in the Indian Airlines 
Corporation's experience, the efiect would not 
be very different—which would mean that the 
country would lose much more indirectly 
because tourism could go down because the 
costs of air travel would have gone up, and the 
very small amount of money that the 
Government would collect would simply not 
be worth while. When very great sums of 
money are being spent in Indian rupees as well 
as foreign exchange for acquiring planes and 
other equipment to increase air traffic in our 
country, why is it that steps are not being taken 
simultaneously to see that the Indian Airlines 
Corporation is run much more efficiently and 
is made to contribute much more to the Central 
exchequer, instead of reverting to these 
measures which are ineffective, which will 
lead to loss of revenue to the country as a 
whole due to decline in tourism and which 

would also hit the common man, air travel for 
whom will be completely outside his reach? 

These are the objections to this Bill and 
therefore I would request the hon. Minister to 
reconsider it and bring forward measures 
which would really add to the Central ex-
chequer's revenues and not to play with these 
paper entries which would not have the 
desired effect and which would have many 
injurious effects on the economy. 
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Rule 2.—In the case of a journey by a 

passenger from a place in the territories to 
which this Act extends to a place in the 
State of Jammu and Kashmir the tax levi-
able shall be computed as if such journey 
were up to Amritsar. 

Rule 3.—In the case of a journey by a 
passenger from a place in the State of 
Jammu and Kashmir to a place in the 
territories to which this Act extends, the tax 
leviable be computed as if such journey 
were from Amritsar." 
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The Home Ministry has already-written to 
the State Governments for their concurrence 
for the extension of the inland travel tax, a tax 
on postal articles and the foreign travel tax. 
This concurrence of the State Governments is 
necessary by virtue of Article 370 of the 
Constitution. Apart from that, we are awaiting 
their concurrence and as soon as it comes • . . 

SHRI MAHAVIR TYAGI: Is there any 
provision in the Bill that as soon as the 
concurrence comes, without amending it, it 
will be leviable? 

SHRIMATI SUSHILA ROHATGI: That is 
a hypothetical thing. I do not think that 
question arise just now for that. It is only in a 
pending stage. We have not heard from the 
State Governments. We are proceeding with 
the question and we do do not know how long 
it wil take . . . 

SHRI MAHAVIR TYAGI: But why not 
make a provision here that it will be leviable 
as soon as the concurrence comes? 

SHRIMATI SUSHILA ROHATGI: We do 
not know how soon the consent will come. 
We do share his concern on this, but we are 
not in a position to make any commitment. 
We do not know how much delay there will 
be . . . 

SHRI MAHAVIR TYAGI: Now itself you 
provided that "Provided that such and such 
clause will not be affected ..." 

SHRI A. D. MANI (Madhya Pradesh): Sir, 
I would like to put one question. I do not want 
to embarrass the Deputy Finance Minister The 
air travel has gone up and even Members of 
Parliament are asked to pay 5 per cent out of 
their meagre allowances, meagre in the light 
of the rise in the cost of living at the present 
time. I only wanted to ask her to communicate 
to the Minister for Civil Aviation that we all 
resent that the Indian Airlines are going to cut 
down even other concessions like giving a 
free ride up to the airport. 

1 P.M. 
How much are you going to save? You are 

taking money from us    in 

It excludes any journey 
which is a continuation of an International 
journey. 
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[Shri A. D. Mani] 

the form of this 5 per cent surcharge. Now 
you do not want to give even free bus travel. 
Is it fair? You are taking so much. I am told 
that there is a proposal that even in regard to 
foreign travel, we will get a receipt jn the 
plane which means you have to pay even for 
your meal. I am a very well informed person 
and I never talk without the book. Would 
you please consider the matter and give an 
assurance to the House that what I am saying 
will be considered by the Ministry? We do 
not want the air travellers to be saddled with 
this burden. 

SHRIMATI SUSHILA ROHATGI: I do 
not question the hon. Member's wisdom 
about which I have no doubt at all. We are 
not fully aware of what he said. May be he 
got it on the basis of some conversation with 
somebody. May be it is in the offing, I do 
not know. But government is not expected to 
work out anything which is not in a very 
crystallized form. But I shall convey this to 
the concerned authorities. But I might tell 
you that there is no question of cutting down 
the existing facilities. The concessional rate 
will continue to apply to all those who are 
entitled to it. They are not to be deprived of 
this facility. Similarly, those who perform 
through journeys will be entitled to continue 
them. Employees also will be entitled to free 
travel facilities. 

SHRI A. D. MANI: We have to attend 
select committee meetings and regular 
sessions of Parliament. We get 25 per cent 
extra. Now we have to pay 5 per cent 
surcharge. Suppose man has to come from 
Quilon to Delhi. How much he has to pay? 
Is it fair? 

SHRI CHANDRA SHEKHAR (Uttar 
Pradesh): Are we here to hear this dialogue? 

SHRIMATI SUSHILA ROHATGI: If I 
may be permitted to say, I think this is not 
the correct time for Members of Parliament 
to raise this issue. Considering the time that 
we are   passing    through    and the 

magnitude of the problem we have to face, I 
think it is neither becoming nor relevant to 
raise this issue now. Till yesterday, you were 
holding brief for the common man. I do not 
know how far Members of Parliament can be 
brought under that category. I beg to differ on 
that issue. 

I think I have covered most of the relevant 
points raised. With these words, I would 
request the House to accept the Bill as it 
stands. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That the Bill to provide for the levy of a 
tax on inland air travel, as passed by the 
Lok Sabha, be taken into consideration." 
The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall 
now take up clause by clause consideration of 
the Bill. There are no amendments. 

Clauses 2 to 9 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the BiH. 

SHRIMATI SUSHILA ROHATGI: Sir, I 
move; 

"That the Bill be returned." The 

question was proposed. 
SHRI N. R. MUNISWAMY: Under clause 

5, government reserves the right to exempt 
some classes of passengers from the tax. I 
would like to know what types of passengers 
government is likely to exempt from payment 
of this tax. 

SHRIMATI SUSHILA ROHATGI: Sir, I 
have already stated that the exemption is 
there . . Sir, I think it is already in the Bill. 

MR. DEPUTY CHAIRMAN: It is Clause 5 
of the Bill. 

SHRIMATI SUSHILA ROHATGI: Sir, we 
do not have details about that. 
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SHRI N. R. MUNISWAMY: Sir, there is 

a Clause and it is Clause 5. 
SHRI SUNDAR SINGH BHANDARI 

(Rajasthan): Sir, there is no answer from 
the Government. 

MR. DEPUTY CHAIRMAN: The hon. 
Minister says that she does not have the 
information at the present moment. 

SHRI A. D. MANI: Sir, it is a very 
relevant question. 

SHRIMATI SUSHILA ROHATGI: Sir, I 
have already mentioned that it is the 
Government employees. I have mentioned 
in my earlier speech and in reply to some 
other question that those who are already 
getting it, they are entitled in future also, 
that is. those who are already entitled will 
be entitled in the future also . . . 
(Interrwptions.) 

MR. DEPUTY CHAIRMAN: All right. 
Whenever the notification is issued, I think, 
it will be made known to the House. 

SHRI CHANDRA SHEKHAR: Yes, Sir. 

SHRI N. R. MUNISWAMY: Sir, we can 
know it if it is clarified. 

SHRI SUNDAR SINGH BHANDARI:  
It should be clarified. 

MR. DEPUTY CHAIRMAN: The hon. 
Minister has said that she does not have the 
information at the present moment. Perhaps 
the category of persons would be decided 
also later. 

SHRI CHANDRA SHEKHAR: By 
notification. 

MR. DEPUTY CHAIRMAN: If the hon. 
Minister gets it in the meantime, she may 
try to give it in the after-noon. Perhaps 
there is no final decision on the categories. 
There may not be any information available 
with the Government also. 

MR. DEPUTY CHAIRMAN: The 
question is: 

"That the Bill be returned." 
The motion was adopted. 
MR. DEPUTY CHAIRMAN: The House 

stands adjourned till quarter past two. 

The House then adjourned for 
lunch at eight minutes past one of 
the clock. 

The House reassembled after lunch at 
quarter past two of the clock, MR. DEPUTY 
CHAIRMAN in the Chair. 
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